
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH : AT HYDERABAD. 

G.A. 456/94 	 Ot. of Decision 13.4',t94 

V. tDjfdra Mohan 	 .. Applicant 

Vs 
Union of India Rep, by 
the Secretary, 
Ministry of Personrel 
And Training, New Delhi. 

Union Public Service Commission 
rep, by its Sec'etary, 
Dholpur House, New Delhi, 

Union of India rep, by its 
Secretary, 	- 
Ministry of Welfare, 	 •1 

New Delhi. 	 .. Respondents. f 
 

Counsel for the Applicant 	: Mr. P. Veera Reddy 

Counsel for the Respondents : Mr. N.R. Devaraj, Sr. CGSC 
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THE HON!J3LE SHRI JUSTICE V. NEELADRI FRAU 	VICE CHAIRMAN 

THE HON'BLE SHRI R. RANCARAJAN : MEMBER (ADMN.) 

I 

W I  

a, 
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OA 456/911 

ORDER 

I AS PER HON'BLE JUSTICE SHRI V. NEELADRI RAO, 
VICE-CHAIRMAN I 

Heard Shri P. Veera Reddy, learned 

counsel for the applicant and also Shri 

N.R. Devaraj, learned Sr. standing counsel 

for the espondents. 

Admit. 	 -. 

The applicant pleads that he is now 

aged 32 years and he belongs to Backward 

Class cOmmunity and he intends to appear 

for Engineering Services Examination, 1994 

for which 18th April, 1994 is fixed as the 

last date for receipt of applications. In 

the notification it is stated that.a±t 

*x*-as on 1st .&ugust, 1994, one should not 

- 	 complete 28 years of age. It is contended 

for the applicant that age relaxation of 5 

as it is being given for SC candidates as 

quota is prescribed for B.0 community also. 
In OA 131/94 and, some other OAs, we 

passed interim order whereby the UPSC was 

directed not to reject the application of the 

appiicadts therein who are B.0 candidates 

if they are received in time)  merely on the 

ground that they have crossed 28 years and or 

that they made 3 attempts. It is a case of 

the applicant who 	not cross: 33 years: of  

age by the requisite date and who intendsL to 
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aPP1Y for Civil Services Examination, 1994. 

For the reasons stated therein we feel that 

it is just and proper to pass similar Interim 

orders in this case also. 

4. 	Respondent 2 is restrained from rejecting 

the application of the applicant if it is going 

to be filed' in time merely on the ground that 

he has crossed 28 years by 1-8-94 (it is stated 

for the appicant that he will not cross 33 years 

by 

C.C. today. 

(R. RANGARAJAN) 
	

(V. NEELPADRI RAO) 
Member (AdMn.) 
	

Vice -Cha irman~',,  

NS 

Dated 13th April, 1994 
Open court dictation. 

1/I - 

Deputy Registrar(3Udl.1 

Copy to:- 

1. Secretary, ministry of Personnel, and Training, Union of 
India, New Delhi. 

2 	Secretary, Union Public Service Commission, Oholpur Housej 
New Delhi. 

Secretary, Ministry of Welfare, Union of India, New Delhi. 

One copy to Sri. P.Veera Rsddy,advocate, CAT, Hyd. 	- 

5.' One copy to Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd. 

6. One copy spare. 

Rsm/.- 	 - 
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IN THE Ch 	'L AD11INISTRAT1VE TRIB'JNAL 
HYDERI\-CW BENCH AT HYDERADAD 

THE EON' !LL £IR.JUSTICE V.NEELADRI RN) 
VICE CHAIRMAN 

THE EON' BLE MR.A \.GORTI-II s MEPER(AD) 

THE I-ION' BLE MR .TcCH\iWRASEICHAR  REDDY 
\ MENBER(JtJDL) 

AND 

THE HON'SLE MR.R.RANGARAJAN : M(ADMN) 

Datedg 	1994 

P/JULE 1 ENT 	- 

O.A.NO. 	

- 

Admitted and Interim Directions 
Issued. 

Dispod of with directiotjs 

Dismised. 

Dismis4d as withdrawn. 

Dismisse f or Let ault. 

Rejected/rdered. 

No order as to costs-. 
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Central ,?!r Htt:ni tribaM 

(c) 1 )J 5APW1994 

HYDERAT3AI) heNCI!. 




